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BY SPEED POST 

No.J-13011/10/2006-IA.II(T) 
Government of India 

Ministry of Environment & Forests 

Paryavaran Bhawan 
CGO Complex, Lodi Road 

New Delhi-110 003 

Dated: 14th March, 2007 
To 

The Project Director 
Vedanta Alumina Limited 
232, Solitaire Corporate Park, 
Andheri-Ghatkopar Road, Chakala, 
Andheri (East), Mumbai-400 093 

Sub: 5x135 MW Captive Power Plant at Jharsuguda, Orissa by 
M/s Vedanta Alumina Ltd - Environmental Clearance reg. 

Sir, 

The undersigned is directed to refer to your communication no. 
VAL/MoEF/ 001-Power dated 06.04.2006 regarding the subject mentioned 
above. Subsequent information furnished vide letters dated 5.5.2006, 
10.06.2006, 20.06.2006 & 12.10.2006 have also been considered. Further 
the information furnished by State Govt of Orissa vide letters dated 
17.06.2006, 19.06.2006, 15.1.2007, 18.1.2007 and 31.1.2007 have also 
been considered. 

2. The proposal is for grant of environmental clearance under ETA 
Notification, 1994 for setting up of a 5x135 MW (675 MW) captive power 
plant at Bhurkamunda/Brundamal Villages in Jharsuguda District, Orissa. 
The land requirement for the power plant has been estimated as 233.92 ha. 
The power plant will be captive to their proposed aluminium smelter project 
of 2,50,000 TPA capacity. The total land requirement for the smelter and 
power plant will be 459.92 ha. It was reported that there wil l be no 
homestead oustees in the power plant area, however, there will be 188 land 
oustees due to the power plant. No forestland is involved in the project. 
There are 7 reserve forests namely Katikela, Ghichamura, Rampur, MaIda, 
khait Patrapalli and Kurbaga in the close proximity of the site and within 10 
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• 
km radius. Katikela and Badkhalia Reserve Forests are located at 2 Km from 
the site. There are three notified Wildlife Sanctuaries namely (i) Badrama, 
(ii) Khalasuni and (iii) Debrigarh in the project impact area. There are 
about 188 land oustees however, there are no homestead oustees due the 
project. Public hearing for the project was held on 09.12.2005 and NOC was 
issued by Orissa State Pollution Control Board on 31.3.2006. The project 
cost is Rs 1800 crores including Rs 43.00 crores for environmental protection 
measures. 

3. The proposal has been considered in accordance with para 12 of the 
ETA Notification dated 14th September, 2006 read with sub clause (i) of 
clause 2.1.1 of sub para 2.1 of para 2.0 of the Circular no. J-11013/41/2006 
- IA.TI (I) dated 13th October, 2006 and environmental clearance is hereby 
accorded under the provisions thereof subject to implementation of the 
following terms and conditions: 

(i) All the conditions stipulated by Orissa State Pollution Control Board 
vide their letter no. 8064/ind-II-NOC-3633 dated 31.03.2006 shall be 
strictly implemented. 

(ii) The total land requirement shall not exceed 233.92 ha for all the 
activities/facilities of the power project put together. 

(iii) Ash and sulphur contents in the coal to be used in the project shall not 
exceed 41.6% and 0.5% respectively. 

(iv) One multi-flue stack of 275 m height shall be provided with continuous 
online monitoring equipments. Exit velocity of at least 23.6 m/sec shall 
be maintained. 

(v) High efficiency Electrostatic Precipitators (ESPs) with efficiency not less 
than 99.9 % shall be installed to ensure that particulate emission does 
not exceed 100 mg/Nm3. It shall also be ensured that the AAQ levels 
in the notified ecologically sensitive areas including Reserve forests 
and Sanctuaries falling in the impact zone of the project do not exceed 
the prescribed standards for these areas. 

(vi) Space provision shall be made for Flue Gas De-sulphurisation (FGD) 
unit, if required at a later stage. 

(vii) Closed Circuit Cooling system with Cooling Towers shall be provided. 
COC shall be optimized for ensuring water conservation. 

(ix) Environmental clearance is subject to obtaining clearance under the 
Wildlife (Protection) Act, 1972 from the Competent Authority. 

985850/2023/IA_I
File No. J-13011/10/2006-IA-II(T) (Computer No. 220004)

Generated from eOffice by ISHANVI MAKHAIK, Asso legal(IM)-IA-I, ASSOCIATE (LEGAL) - C, MOEFCC on 20/11/2023 11:20 AM

24

20



• 
(x) Environmental clearance is subject to final order of the Hon'bl 

Supreme Court of India in the matter of Goa Foundation Vs Union o 
India in Writ Petition (Civil) No. 460 of 2004 as may be applicable to 
this project. 

(xi) A conservation plan for Schedule-I animals reported in the study area 
of the project, shall be prepared in consultation with an expert 
organization like Wildlife Institute of India at Dehradun and duly 
approved by State Wildlife Department of Orissa. A Copy of the same 
shall be submitted to the Ministry and the Regional Office at 
Bhubaneswar within six months of the date of issue of this letter. The 
plan so prepared shall be implemented effectively. Necessary 
allocation of funds for the same shall be made and will be included as 
project cost. 

(xi) Adequate dust extraction such as bag filters and water spray system in 
dusty areas such as coal and ash handling areas, transfer areas and 
other vulnerable areas shall be provided. 

4-

(xii) Fly ash shall be collected in dry form and ash generated shall be used 
in a phased manner as per provisions of the notification on Fly Ash 
Utilization issued by the Ministry in September, 1999 and its 
amendment. By the end of 9th year full fly ash utilization should be 
ensured. Unutilized ash shall be disposed off in the ash pond in the 
form of High Concentration Slurry. 

(xiii) Ash pond shall be lined with impervious lining to avoid leaching into 
ground water. Adequate safety measures shall also be taken so that 
pond ash does not become air born to cause air pollution in the 
surrounding areas. 

(xiv) Rain water harvesting shall be practiced. A detailed scheme for rain 
water harvesting to recharge the ground water aquifer shall be 
prepared in consultation with Central Ground Water Authority/State 
Ground Water Board and a copy of the same shall be submitted within 
three months to the Ministry. 

(xv) The treated effluents conforming to the prescribed standards shall be 
re-circulated and reused within the plant. There shall be no discharge --r 
outside the plant boundary. In case of emergency, only 30 m3/hr 
discharges from the plant may be done in the drain. 

(xvi) Regular monitoring of ground water in and around the ash pond area 
shall be carried out, records maintained and quarterly reports shall be 
furnished to the Regional Office of this Ministry. 
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(xvii) A 50 m wide greenbelt shall be developed all along the plant and ash 
pond boundary covering 1/3rd of the total area . 

(xviii)First aid and sanitation arrangements shal l be made for the drivers 
and other contract workers during construction phase. 

(xix) Leq of Noise level should be limited to 75 dBA and regular 
maintenance of equipment be undertaken. For people working in the 
high noise areas, personal protection devices should be provided. 

(xx) Regular monitoring of the ambient air quality shall be carried out in 
and around the power plant and records maintained. The location of 
the monitoring stations and frequency of monitoring shall be decided 
in consultation with SPCB. Quarterly reports shall be submitted to the 
Regional Office of this Ministry. 

(xxi) The project proponent shall advertise in at least two local newspapers 
widely circulated in the region around the project, one of which shall 
be in the vernacular language of the locality concerned, informing that 
the project has been accorded environmental clearance and copies of 
clearance letters are available with the State Pollution Control Board/ 
Committee and may also be seen at Website of the Ministry of 
Environment and Forests at http://envfor.nic.in.

(xxii) A separate environment monitoring cell with suitable qualified staff 
should be set up for implementation of the stipulated environmental 
safeguards. 

(xxiii)Half yearly report on the status of implementation of the stipulated 
conditions and environmental safeguards should be submitted to this 
Ministry, Regional Office, CPCB and SPCB. 

(xxiv)Regional Office of the Ministry of Environment & Forests located at 
Bhubaneswar wil l monitor the implementation of the stipulated 
conditions. Complete set of Environmental Impact Assessment Report 
and Environment Management Plan along with the additional 
information submitted from time to time shall be forwarded to the 
Regional Office for their use during monitoring. 

(xxv) Separate funds should be allocated for implementation of 
environmental protection measures along with item-wise break-up. 
This cost should be included as part of the project cost. The funds 
earmarked for the environment protection measures should not be 
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diverted for other purposes and year-wise expenditure should b 
reported to the Ministry. 

(xxvi)Full cooperation should be extended to the Scientists/Officers from the 
Ministry/Regional Office of the Ministry at Bhubaneswar the CPCB / 
the SPCB who would be monitoring the compliance of environmental 
status. 

4. The Ministry reserves the right to revoke the clearance if conditions 
stipulated are not implemented to the satisfaction of the Ministry. 

5. The environmental clearance accorded shall be valid for a period of 5 
years to the start of production operations by the power plant. 

6. In case of any deviation or alteration in the proposed project from that 
submitted to this Ministry for clearance, a fresh reference shall be made to 
the Ministry to assess the adequacy of the condition(s) imposed and to 
incorporate additional environmental protection measures required, if any. 

7. The above stipulations shall be enforced along with others as under 
the Water (Prevention and Control of Pollution) Act, 1974, the Air 
(Prevention and Control of Pollution) Act, 1981, the Environment 
(Protection) Act, 1986 and rules there under, The Manufacture, Storage and 
Import of Hazardous Chemical Rules, 1989, Hazardous Wastes (Management 
and Handling) Rules, 1989, the Public Liability Insurance Act, 1991 and rules 
there under and the ETA Notification, 2006 and the amendments made 
therein from time to time. 

---

(Dr. S.K. Aggarwal) 
DIRECTOR 

Copy to: 

1. The Secretary, Ministry of Power, Shrann Shakti Bhawan, Rafi Marg, 
New Delhi -110001. 

2. The Secretary, Department of Forests & Environment, Government of Orissa, 
Orissa Secretariat, Bhubaneswar - 751 001. 

3. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. 
Puram, New Delhi-110066. 
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4. The Chairman, Orissa Pollution Control Board, Paribesh Bhawan, A/118 
Nilakanthanagar, Unit-VIII, Bhubaneswar - with a request to display a 
copy of the clearance letter at the Regional Office, District 
Industries Centre and Collector's office for 30 days. 

5. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum- Office Complex, East Arjun Nagar,Delhi-110032. 

6. The Chief Conservator of Forests, Eastern Regional Office, Ministry o 
Environment & Forests, A/3, Chandrashekherpur, Bhubaneswar-751023 

7. The Director (El), MOEF. 

8. Guard file. 

9. Monitoring file. 

(Dr. S.K. AGGARWAL) 
DIRECTOR 

4--
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